CENTH AL AMINL o TRATIVE TKIBUNAL
AL AHAB A EENSE '

Heview gpplicgtion No. _41 Oof 1999

in

Originagl gpplicgtion NO,1419 of 1993

otk .
Allahabad this the__//- day of _Jtweucbrr |99y

bHon'ble Mrea.Ke.l. Nagvi, Member ( J )
Vijlal Bahadur Maurya eee.... Applicant

By advocale ofrli hekesi Verma

Versus
Union of lndia and UtherSeeee.. . hespongents
By #gvocgte
OB DER

In Usa.No. 1419 of 1993 Vijai Bahadur
Maurya Vs. Union of Indis and Uthers, the applicant
has filed this review applicetion to recall the orger
dated 23.9.1999 on the ground that the mstter is gcog-
nizeble by uvivision Bencn whereas it has been deciued

by a Bench consisting of single sMember.

2. A report was celled from the registry
ald as per the registry's report, tne matter is coy-

Nizable by the uivision Bench sng has been wrongly
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listed before the single wember Bench,

e Ihls matter was presenteqg in thne
Teglstry on 01.10.93 and was Ciecreu L0 be listeq
before the single iember Bench where it was taken

Up On several dates presigded by different single
Members and was tinally heard on 23,9.99, uur ing

Lhe course of arguments, neither lecrney counsel for
lhe applicant nor the learned counsel for the respone
dents nas raised thne peint of coynizebility ang tne
judgment was aictated ang dellvered in the Upen

wourt,

4o Under hule 154 of the Coe To (RHules of
Practice) 1593 reau with AppeRdix(vii) of the hule,
Lhe maller is cognizable by the uivision Bench unaer
item no,9. ! s e L 5 «CQgAd by

uindisao 2

S Ihe review application is allowed ang

Lhe order dated 23.9.99 is recalleg.

o, The registry is uirected to list this

Ushe before the pDivision Bench,
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Member ( J )

/M. Mn/



